IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o
JODHPUR- BENCH, JODHRUR

ORDER SHEET
| | APPLICATION NO____A___OF:'” - x
Appli_ca_nt.(s) S :-' ‘ o o Respondent (s) .
" Advocate for S _ | | . S Advocate for |
Appllcant (s). ' . e Respondents (s)
. Notes Of the Reglstry ,' : 1 '_ Orders Of The TrIbunal

O.A:No.:296/2004 - = . | - "
Date of order: 20.01.2005 * * ,

Mr.[N.R. Choudhat'y, counsel for the applicant.
' Heard the leamed counsel for the applicant.

The applicant- has ﬁled this Original Application seeking the
: folldwmg relief:

_ “@) The respondents be directed to revxsed (step-up) the pay of .
the applicants w.e.f. September 2003 ‘with all consequential .
benefits, as it has been revised in respect of Junior Research = -
Fellow and other employees working under the same project. - . ‘

- (ii) any other relief, which this Hon'ble Tribunal may deem fit
and proper in the facts and circumstances of the case be glven
(iit) Costs of this appllcatton may also be awarded -

The learned counsel for the applicant -submits that the apphcant
ON{J\- has|also made a representation dated 18" November 2003 and another -

representation dated 17" February; 2004 but no decision has yet been - =

~ -

W" N\ : o Lo'oking the present circumstances, we would like to direct the
8 _ respondents for disposal of the’ said representations - made by the
,_,0/ applicant by passing a reasoned and speaking order within a stipulated

—K‘;’ SR peﬁd. We accordingly direct the respondents te dispose of the

: : . repuesentations made by the applicant within a period of two months from

AN ‘the |date of receipt of copy of this order, by passing a reasoned and
vy o speffkmg order. If the applicant feels any grievance against the said order

o whigh is to be passed by the respondents, he shall be at liberty to agitate

C"% g )~ M_S,/ g the matter afresh. The O.A. stands dlsposed of accordmgly No order as

(2 S N Rl
Celomgiy S, 0%& 1o casts

PP Pety R CH»& ,/Z'(Cﬁ‘f"\/kj -' ~ . o | R }/ﬂyﬁ—\/

Sewd~bs 27, 44 M MEK. Misa)~ . o ©+ (Kuldip Singh)
3 Adtf Member o - ~ Vice Chairman

117571@@//90‘”\ ! . ' : :

Re9ar A1

. D,v&(}_ » Mjﬁ! g

L . takgn by the respondents which are still pending.
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